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SHRI A. G. KULKARNI : My second
question is this. I still maintain that there
is a circular in the Ministry saying that
every fortnight for every plus or minus
Rs. 150 per tonne in the rate of groundnut
oil, the price of Vanaspati has to be
reduced. They have not reduced the price,
though the price of groundnut oil has
gone down by Rs. 1,000 per tonne. In
June—I want to make a public
statement—I wrote a letter to the Minister
stating that they have not reduced the
price of Vanaspati. Then on the 22nd or
28th July the Minister woke up and
reduced the price and then it came to the
press.

MR. CHAIRMAN : You did a very
good thing.

SHRI A. G. KULKARNI : Will the
Minister now agree, in order to check all
this abuse of authority by the bureaucracy,
that they will scrupulously <top all
speculative activities in groundnut oil, so
that the consumers will be benefited ?
Only three days back Mr. Krishnan
remarked here in Delhi that speculation in
groundnut oil was going on. Crores of
rupees plus or minus are being paid
everyday. Will the Government take
action against the State Trading
Corporation officials who are under the
obligation of Vanaspati interests like
Lever Brothers and others, and are
releasing soyabean oil ? Due care should
be taken so as not to increase the price and
.influence the speculative tendencies in the
market. The consumers' interests should
be protected.

MR. CHAIRMAN : Please sit down.

SHRI A. G. KULKARNI : We have to
fight for it here...

SHRI JOACHIM ALVA Lever
Brothers are making a profit of Rs. 100
crores every year.

SHRI A. G. KULKARNI : You do not|
know it. Sir. All these vested interests are
involved and the STC is there. All
speculation in oil should be banned.
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MR. CHAIRMAN: Mr. Kulkarni,
please do not shout like this.

PROF. SHER SINGH : If some people
are engaged in speculative activities, that
is illegal. The State Governments have
the necessary authority to take action.
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SHRI JOACHIM ALVA: Lever

Brothers are making a profit of Rs. 100
crores.

MR. CHAIRMAN : Mr. Alva, please
let him answer.

PROF. SHER SINGH : If there is
speculative business by the traders in this,
that is illegal, but for that there are other
remedies. As for the principle that is
followed, I have already stated that we
review it every fortnight. We adjust the
price by supplying or cutting down
soyabean oil, as and when we find it
necessary. I myself took it up in the
beginning of July to further reduce the
price and we reduced the price further. In
the South prices have been reduced by 40
paise per kg. and in other areas by 15
paise per kg. It will be carried forward if
at all there 1s any variation. . .

SHRI A. G. KULKARNI : Is it not
done at the cost of the consumer ?

PROF. SHER SINGH: Ifatall
there is some difference that is carried
forward and it is adjusted afterwards, but
not for small periods, just for the sake of
stability. If there are some seasonal
increases, then we take notice
immediately. If there are unseasonal,
small variations here and there, instead of
taking steps every fortnight we carry it
forward and adjust it finally. I have got
figures about all these adjustments and
reductions made.

MR. CHAIRMAN : Thank you.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

TRIAL OF SHAIKH MUJIBUR REHMAN BY THE
MILITARY AUTHORITIES OF PAKISTAN

MR. CHAIRMAN : Shri Advani. Not
here. Shri Bhandari. Not here.

SHRI PITAMBER DAS (Uttar Pra-
desh) : We will take our chance later on.
Let the attention be drawn first.

SHRI LOKANATH MTSRA (Oris-sa)
: Mr. Chairman, Sir, I beg to call the
attention of the Minister of External
Affairs to the trial of Sheikh Muji-bur
Rehman by the military authorities of
Pakistan and the threat given by President
Yahya Khan that the Sheikh may be
executed.
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THE DEPUTY MINISTER IN THE
MINISTRY OF, EXTERNAL AF-
FAIRS/ f@adw wama & 3o
"7 (SHRI SURENDRA PAL
SINGH) : Mr. Chairman, Sir...

SHRI LOKANATH MISRA: 1
have my objection. I read in the papers
that the External Affairs Minister has left
the country today for Indonesia. He must
have known that this motion is coming

up...

SHRI JOACHIM ALVA (Nominated) :
He has not gone on a holiday.

MR. CHAIRMAN : He has informed
me, he has written to me ...

SHRI LOKANATH MISRA : He has
taken your permission ?

Mr. CHAIRMAN : Yes.

SHRI LOKANATH MISRA : Then you
should kindly announce that he has taken
your permission and in his absence...

MR. CHAIRMAN : But Mr. Suren-dra
Pal Singh is also a Minister.

SHRI LOKANATH MISRA : I know. I
have seen the list of Ministers and I know
that he is also a Minister. But 1 had to
record my protest because the Minister of
External Atfairs is not present here.

MR. CHAIRMAN :
that Saturday's debate
by Mr. Jagjivan Ram.
ter.

SHRI SURENDRA PAL SINGH :
Sir, according to reports, the trial by court
martial of Sheikh Mujibur Reh-man has
started in West Pakistan on the 11th
August for "waging war against Pakistan".
This trial is being held in camera without
ﬁl_lowing any foreign legal assistance to

im.

I also announce
will be initiated
Yes, Mr Minis

Earlier, in the course of several state-
ments, President Yahya Khan had warned
that the punishment could include death
penalty and that he could not say whether
or not the Sheikh would be alive when the
so-called Pakistan National Assembly
meets. Government view with grave
concern these developments President
Yahya Khan himself had, in one of his
earlier statements, referred
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to Sheikh Mujibur Rehman as "the future
Prime Minister of Pakistan". As the leader
of the Awami League Party which won
167 of the 169 Keats to the National
Assembly from Bangla Desh and thus had
a clear majority of votes in the National
Assembly of Pakistan, Sheikh Mujibur
Rehman held a unique position as the
acknowledged leader not only of Bangla
Desh but of the whole of Pakistan. What
happened after the 25th of March this
year is known to the whole world. The
denial of the verdict of the people and
letting loose of military oppression and
trampling on the fundamental human
rights of the people of Bangla Desh stand
self-condemned. Instead of respecting the
verdict of the people and acknowledging
Sheikh Mujibur Rehman as the elected
and undisputed leader of Bangla Desh,
the Pakistan Government has launched a
reign of terror and carried out a calculated
plan of genocide, the like of which has
not been seen in recent times. To stage a
farcical trial against Sheikh Mujibur
Rehman is a gross violation of human
rights and deserves to be condemned by
the whole world.

We have repeatedly expressed our
concern for the safety and welfare of
Sheikh Mujibur Rehman and his family
who also are under house arrest or in
prison. We have conveyed our deep
anxiety and concern to the Secretary
General of the United Nations and foreign
governments and asked them to exercise
their influence on the Government of
Pakistan in this regard. Should any harm
be caused to the person of Sheikh
Mujibur Rahman or his family and
colleagues, the present situation in Bangla
Desh will be immeasurably aggravated
and the present Pakistani rulers will be
solely responsible for the consequences.
We share the concern expressed by all
members of Parliament in this regard. We
appeal 10 the conscience of humanity to
raise its voice against the action that the
President of Pakistan is taking. We
express our condemnation of the action
and warn the Government of Pakistan of
its serious consequences.

SHRI LOKANATH MISRA Sir,
while very much appreciating the concern
shown by the Government of India and
the letters addressed by the Prime
Minister of India to different Govern-
ments, may I know from the Prime
Minister or from the External Affairs
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Minister how many countries have indi-
cated their displeasure to President Yahya
Khan over his designs to try Sheikh
Mujibur Rehman and 10 attempt to
execute him ? I hope the hon. Prime
Minister and the External Affairs Minister
would have seen in to-day's newspapers U
Thant's statement which is a unique one
of its kind. At one place he says that this
particular trial would have repercussions
outside Pakistan while in the subsequent
paragraph he says that it is within the
competence of the judicial' system of
Pakistan. Everybody knows and our
Government also realises that it is not
confined to the judicial system; this
matter is not confined to the judicial
system of Pakistan only. It has its
international repercussions and U Thant
appreciates it, but he seems to be
incapable of doing anything in the matter,
even being the Secretary-General of the
United Nations. Now, the difficulty is,
supposing something happens to Sheikh
Mujibur Rahman, thereafter it would be
difticult even to control the Bangla Desh
Mukti Fauz. Supposing Yahya Khan does
something according to his own whims,
would it not be desirable on the part of
the Government of India to give President
Yahya Khan an ultimatum, even to U
Thant, that if something happens to
Sheikh Mujibur Rahman according to the
designs of President Yahya Khan, then it
would be difficult for India to send back
the refugees, because never probably
would calm come back to Bangla Desh
and, therefore, it would be very difficult
for the refugees to return to Bangla Desh,;
so, in such a case it would be difficult for
India to remain a silent spectator to the
trial and execution of Sheikh Mujibur
Rahman. Has it been indicated to
President Yahya Khan and LT Thant and,
if so, what is U Thant going to do in the
matter ? Has the Government of India
received any intimation from U Thant ?

SHRI SLTRENDRA PAL SINGH : Sir,
may I take the last question first ? It is
not fair on the part of the hon. Member to
say that India is standing completely
silent and is a silent spectator to all this.
It is not true; it is not borne out by facts.
Ever since this matter came to our
knowledge, we have done our very best
to bring it to the notice of all the friendly
countries all over . the world : we have
brought it to their notice through our
Missions our special delegations went
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abroad and they also took up the matter
with all the Governments; and, as the
hon. Members already know, the Prime
Minister herself has addressed two letters
to the Heads of Governments. Similarly,
our Foreign Minister has written to
Secretary-General U Thant.

SHRI LOKANATH MISRA : What
is the result ?

SHRI SURENDRA PAL SINGH : I
will come to the results, Sir. We have
been assured by all the friendly Gov-
ernments that they would do their best to
impress upon the Pakistan Government to
desist from this act. Whatever views they
may hold from the political point of view
on the question of Bangla Desh, on the
question of Sheikh Mujibur Rahman's
release, looking at it purely from a
humanitarian point of view they all
expressed their concern and they all
wanted that his life should be saved.
Now, as to how they should do it and
what they have done in this regard, it is
very difficult for us to say. We have been
assured that they would use their
influence, and we hope thai they have
done so. Whether that will have any
effect on the President cf Pakistan is very
difficult for us to say; it all depends on
the sensitivity of the Pakistani regime to
the world public opinion. But, if the past
experience is any guide, we are not very
hopeful thai all these efforts will succeed,
nu@llwe are hoping and praying that they
will,

SHRI LOKANATH MISRA : Sir, I
want to put a question.

MR. CHAIRMAN: No, no; only one
question.

SHRI LOKANATH MISRA : Arising
out of this, Sir.

MR. CHAIRMAN : No, no; I cannot
change the practice.

SHRI LOKANATH MISRA : Sir, you
have allowed two questions on Calling
Attention.

MR. CHAIRMAN
cannot change the practice.

No, never; 1

1

SHRI LOKANATH MISRA : Then I
might have made a longer question.
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MR. CHAIRMAN : You might have
done that.

SHRI N. SRI RAMA REDDY (My-
sore) : What is the meaning of "all
nations" ? All the members of the United
Nations ? Is it what you mean by "all
nations"?

MR. CHAIRMAN: No, please...

SHRI N. SRI RAMA REDDY : Sir, I
must ask for the hon. Minister's clari-
fication.

MR. CHAIRMAN : He will give the
clarification while replying to another
question. Mr. Minister, you may do so.

st TrAArcmer (S 9%9) ;A 48
AMAT Figal g & 3ar area 1 aame
wE q3aznTa #1 famdr e " wra
& A &1 fasadfr o werdt MIAdr g o
afe wra afaigmm Fr faadr oo 2
@< FAT AT A N HEHTT #7657 oAy
W At faar w1 qamf ¥ 8 g wra
# A & famdr o @aer wET | A7
gast #odr ARM o qga 9| A
gdr F mRAST AqT KN ATA ATIATH]
F1 SAFT FT T AT@I AT F1 BISA( qrAr-
WAt g AT AF AT FLO 1 FAT A
w1 e A wrf TfFAz atfir gmw 73R
F1 Hyar fagr &

it wgTEie v (Sa% wqw) ¢ faan
g wdr s W Ad qAtAaT § 0 W
o, frar &

st awATCEe ;AT o, s oA
g § FAM TC {T AT ql q@w §
S, gdr § wra w19 GfE FIegey
¥ 7 I qEE §, T ATE T GG
A wwAgeq w1 A (@ar fv e oa@
w7 @@ &t famfr o aaer s
A FTRATed ¥ (A=A a7 @ v svwar
AT AT F) TR FTHATET § A1
arar fowrr @it |+ 7 wwwar g fr afz
AT WY FIC A o'Wy g uar fEr
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A0 AT @A AT A wa qSA(FIEAT
9T TH @@ A qaEar adl w@ar . 99w
A1 F 41z F F7A FTET A0 A @I,
TH TC A5 F7 gW A4 (w4l A =TT A7
@ ¥, St F 9 F 7 A & A2 A
FT weaqre A7 ¥47 Flafrar g = F 940
Fed § & 72 @09 a9 & @ T o0
¥, araa 91 Mifwg ofefa & =, F9
F¢ W@ § 97 fF are @ @@ Fgdr
g & ag weqpoi gifeerm &1 Aw € )
areqot qrfaEm 11 # T G TiEET
wex A agy fafma g1 @ g st @by
st aeafaw fwer & o mifwey e
wa@re @ fag &1, are a1 we< A7
1 FoRIC F Hiw, WA, AT 98§
SaH arfr-rira a and @ o difefere
afewie we fa eme diMew W
arfaeem” wvqu qifgerm # swar §
fag o aadfas awmaE €1

oft swaw swrelt g ( aier gqe)
= grfgemm@

o€ T e miEEE o o
w1 9a1 & B afzr | s ama 91 §
AT T YO T VWAL | T -
A% 7 ag iamy 2 I w0 arfasem &
Al & fa7 aad e wavre g asg
ot grfaeTa & (g edley wwam
T FAF a1 qrAiemm e fowd
07 mal w1 ATET Agt 2 1 7 Wl g
f GeFiT IEFT wBE T w14 AF A1 AA
fr wequr arfaeam 5 fory ordfaar -
g % 7 T 1 S wraagarg fx
g6 FAEF A o wfradenm @ (@it
T WAL T ATET T

Sfmq, sulfeg 4 wgar g fr 999
e {9 @ ar A 7@, fow ag B i
duiv & qile g, F wewn g G wrar
W EETC WG W wAAT O T
w1 qw= ¥ fa ot srw Awew # gAfe
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faw &g A g€ sre gefragam o1 fawfr
naﬂtgm#r#aﬁmﬁaﬁﬁt
gifa 3dr 3T A 21 st ) H{ﬁ e
anﬁtaﬁ #t wETa AT 3, TF WA
7rgz % fesAalwa ®) SAGIHAT FAT
3 w@T afaETdd T ST 2T A
ot gAILEHM T widT ) wET
S o B B

sy gl : wg w1 AT FAT 2 |
e wi

st TETCAe ;- # AmAT el §
fa wrer A0 wewre w0 qfez g
FqA OF G T84 A 4% AT g Agl
F1A1 4% Wit ¥EAT F@a T 7 FTAM
2\ gw srad AT SRaT @ g
FAAT AT § HEHIC A GT ATAT 2 fw
169 & A 167 NF wrdM Fwar Za H
3wy frdr 51 f5 98, 8 Fftar gwam &
ave wirg s4 afas fawsr qw faar
gar & ag i wIAT ATAVE BN AT
FA T ST <@ A WiAr W OHAT
T KT €F #T F] AR FF

(Time bell rings.)

Hrq, 74T HCFTT FT TH A9 A1 A
mtr%fa‘mq@w-nnmuﬁw
TZ A AT G H O TFCA TR Z Huar
faat B srrer #Y @ORIC B BN AT AT
fii sre wargigmma & famdl oA
a1 41 w7 wee aw famt 9x #T
wrea F1 st Hr fawed o EaT 91 T
FraT qailaat 7 % fag Far< & ara
an-caqanariﬁ qZ A ¥g AR
F7 i spre wORTT ORT TAN IS AT
ZW FATT 19 7 | FT AW w1 T
AMTTE 2

wit qtx ww feg @ awie w@RY,
rrgm":.@zﬁ:mashﬂm*ﬁ
fagfy mat & § AfFA WG &
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T 47 #gal f& zu& v ¥ gw Fafaa
AdY & a1 W THET WA Agl &, /A
BN 1 W oy Twa qez (o 2, Feer
R 1 BW T AT W1 AIEA & A< & F100A
FT T ¢ [ gaa faah as s S
T fF T gaar famdt @ar & R
HIT FAF |4 Wro3 GHT 2I29T g1 4T a
gt fae gaars rm ar ad, J 9w
wfﬁ%wa&;wqmaﬂaﬁm
A £ A1 wET WY w@r FEr g A
TOF IS dga g1 e g, WA
AE I AT TEAT, EHIT HoF W A

sl TATEY : H1HT, ZHT90 HETE
7 gt 2

ot wapafa . 9gF IAFT A @O
F7 99 9T |

ut air wm fog : e wET IwT
qE—Tifae™ § g, gqET aW H
TFT, NI qOT W A 9N | gHiwo
gW ag wea ¢ Are gare wiiww 2 fw
7% faew 71 95 19 9 FA AT @R E
g A T |

oq wae ug g wwdfa wEry, f&
qfferm wORTT FY &9 T TH A T
T 8 1 A TEd AgE AT T I AT
fr zmd gz wufea wilow & &, o
BN AL WA E | AT WEFT A g ATH-
dtg A &, Tw AT H g an &r g Fiw
T Fa< | a1 gardr @ilwm sl
2| FTHAdeq ® W G § IAw A
g faar 2, =R W B39 A ARl
§ 3 g wmea & g g9t A 1, S T9w
fort w8 w=w¢ o1 gw fawa Gifafers
g 8 A% 3§ @ A 0 wfem
a® wra qALEam ¥ famdr &1 g
g, @& w1 e § f ag graw Agt dn
srfgn @t gae famdfl &1 s i
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[t ez arer Farz ]
#T THH AT F A7 #T FL @ 1, AL FAAT
aferes ghr

aamfe w@ryg, sy w3 A Ty
f& g seafasw N gar & 39A 39T AW
WY gat 7T 7€ 1 W oHF) qT4A
% (ol dmre adi g 0 qw THE AL |
M TS FAT & A% F & @ F AV AT
YL gErE 417 7l g% A4 Far Jvgg
Az gaa & faw Jare 3

SHRI AKBAR ALI KHAN : Sir, may I
clarify ? Mr. Rajnarain has accused me that
I gave a wrong statement. Here is the
newspaper. The words are "East Pakistan"
and not "the whole of Pakistan". So, he is
incorrect.

SHRI PIT AMBER DAS : Sir, since the
word has become the property of the House
... (Interruptions) ... whether we agree with
the explanation of those words or their
interpretation, that is a different matter. But
the words are there.

SHRI AKBAR ALI KHAN : But it is in
a different context.

SHRI PITAMBER DAS : Sir, I say,
whether we agree with the interpretation
that is placed on the words or do not agree
with it, that is a different affair. And in
what context they have been used, that is
also a different affair. But the words are
there. The words are there very clearly.

MR. CHAIRMAN : All right.

SHRI AKBAR ALI KHAN : Sir. if you
allow me, I will read.

MR. CHAIRMAN
necessary.

SHRI PITAMBER DAS : Although the
explanation is given, that the expression
"the entire people of Pakistan" does not
denote any backsliding yet the words are
there, Sir.

S TN HT OF AT T AT
T guT & | A, WO T Ad gl
A% A qer 47 fw ;7 wrea 7 g

That is not

A srwaysg Ay fovar fs sore st Aaaie-
AT %7 fras oF qaer gt 47 2w FIve-
9 A gz aaw ? oA #vE I adt
f7ar | 397 % 07 A0 gwA TH gATH
a7 s #ar arew weaT § 77 wAr
f# s qatanm & foxar &7 ®
g & qAEs qwe & i @ At
g7 WY AT 0 Ao w1 FE P OqEA
99C AFT ATHT | THT F T4 HTT AR
az ¥gr & W agias aan —aeafas
@ Wt A AT A Tg 0T AT aTH
AT TP, AT IAY BIF BT F—Al
6 FAYAT q 0 AALEATR T THRTH
ERAET O 1

S5t 4o am fag : 997 fes g3
1 AFTq T, warvfa w@eg ?

st gmafy : SR Twr v owre
vaageq ) faar ar agr ?

st q3#x qm Tog : 49 woF 0 o
faqr fe wreades ¥ gomi frar &1

o wamafy @ 3 FAA T AdT
& swwr & Qg sEre. .

o qEiw am fag s AR v AT
TE &, wala wgRy \ 7% T wAw
E—FA% AT AT AT F, gady Fae
FY 4% TA FTOFAT § | FAG AT A
w91 TgT v Ay A9y B

st Tarerer oo, 3y, few
2 HATT WE T | (!nferrupn'om') 3T
HIT TF &EAT WY FT T § A% OF a@l
w®§ ) AW, s mE 9
TTE ZEAT WHATF HIC FATT WEr A7 Sram
AT 1 A g 2 &Y |y e 7 gura
w15 Ha Fqar 7

a1 aaafa : sgwT v &7 war %
e T aga 3 frar &1

S TR 2 ATy A e (w6
faady wear § e Ao s g aege
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=

A9 IH waA & Adf 2 30, Ay for gand
fﬁ'ﬂ_’ A HT TR A1 W @ AT % 7
a9t ¥ ara mEt g wrgw fafaw
Yoz £ T 97 A A7 wrwA wEA W
wTr FIT F AT 4ET 90 2N, A wrrdl
oa & W ZFA gAAT AE w7 ITE |

(Interruption) sre agr A8 TE @) &G
Wt AT AT TC AU A AP ARG A TR
AET AR T

ot s o feg (fagie) @ s
FE goaq 99T { 50 € 96T 1§
fasr < A frar & o avma vor 33
@, afm T A fag 7T § gmailn vA
Z #YT q3q o za9r A o w07 w9 ad

ITF N
(Interruption)

W gals g7 HATE AgT wEA T
¥ 3l T wfw % w7 dR fifae

Wt swawT wew fvg oo, 7 A
wy o (e £ 3w A waa §
TASTTHT At A IH grEg ¥ FoEt
T3 FA WA £ A zws Ao g
vt fawmEr amr srfeg

(Interruption)

WY I : F HTTA AT T W
wga1 FgaT g (% 35 w3 ¥ o 5%
g #vg wd & 1 W wifew w@emm #r
afeardt sadt < & 3% afend Y R
3T W OHATH 99 UF £ | qW AT &
fa s w4t #1 78 Faar g fF gar
TAR KT AT F47 A0T fRar ar wr &
TET T A @ A Ay g5 & A< Iy
AT A TATC 7417 w1 9717 A fzar ;i
w g1 7 ard fer wgar wgaT §
fo oo oF waTy § ellT SEET WY
wATTa fadqqrsd | T BAIC SATE &0
A3Ta AFF 0T & A 17 FH AW F ARG
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T 39 574 A fasra ffg
(Interruption)
oy meafx T 43 ST
WY QSIS : ZW A8 459 | FqET
R ¥ WA F AT TATIEAIA TR
0 AT 59 s a0 Ao A TR AT W
| Ve ATRAT
SHRI KRISHAN KANT (Haryana):
Sir, on a point of order. Sir, this is a very
important issue, a serious matter, and not
a one-party issue. Therefore Sir, will you
request the hon. Members that while
putting questions they should raise the
whole level of the question so that it

looks like a national issue ? It is not a one
party issue.

MR. CHAIRMAN : That is what I
expect. I would request the hon. Mem-
bers to please remember that it should be
treated as a national question, a very
important question which concerns very
big issues, and the level of the question
must be raised to a national question.

st s o, § %7 s
R 7T FYEET 77097 FreaT g & @ gad
HIFTL &1 §4~ 07 <& 8 #7757 9
AT 1 aIRE @ FC HEAT § TR
A9 W AW 370 we &) F wgw
g v wam w0 Fy gafeafs ¥ | oaw
fow e R A 4 (v 7 fag
fare g afwa 4 eme waF H1 WAy
AT E | F AT T4AT T § oW
A WL A A1 AT feqavr v ow
weafaw # qarian oF w3t w4 ad
#r g 7

Wy GanET 9 2 KA, TRATUEY
ST 7.0F ave war W & anfas diw g
FATT FFAT 47 F FqifA g5m /A0 WA
# Wr § wifen o w5 famw &
Frlwer 21 @ ¢ fa #1a Fa@n M g
FFAl ¢ | A TG@ WA TOTH G N
HM & F T9ArCEw & g3 SR A
HAT EFA &, A1 5771 RURAT =7 Y A1 |

(Interruption)
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ST TTAATCAN ¢ AHA, BHIT HATH
F1 AT AF AT |

sl awmata ;o wE wEE ¥ w4
ar 2 faqr agr 2

S TSN 2 457, 0 ATATZHTA
gy fasqr &1 @00 8 & 3w serfaw
H FAT! 5419 377 AF ISAT 747 | H9
WA F AT HFIT A T8 AT Argel
¢ g afmizwma 5 =@ &1 49
¥ weaeg W wrqfaw @ w=r8 T3 997 adf
A oaf  F A w1 s & gfafafa
¥ ®TH AT g1 § A Agan g oaw
= w1 A0 w7 § gy gery o fa
L

s\ mavfa : grearl w35 90
(Shri Rajnarain continued to speak)

MR. CHAIRMAN : Mr. Ra.inarain,
please sit down now. Do not obstruct the
proceedings.

i TmAawnme : d A dgar | T
A9 @ g TJewe faadr avar g oo
T uqE &1 w41a [2agEe | § "
1 qqar v afy awRT g, 7 wIw Ay
FEIT @ gfi awn=ec aft g 1 adEe-
TR A1 amdy w w0

MR. CHAIRMAN : 1 ask you to
withdraw from the House.

S CHATCA ¢ A A AAGT A
w1 @ 2 @ Awar 9 w0 wregET 45,
aaigwa @1 fawdr asme, gwfg
q ®®A W Wi W WA S ArEm q
AR F<&H TFAT, W ArEq G UE
gFAr 1 T w=iT faETETIo )

MR. CHAIRMAN : Now, I have asked ‘the
Member not to obstruct the proceedings
repeatedly and he is obstructing the

proceedings. I ask him to withdraw from
the House.

public importance

st vemTEe - § Swalq wed 8
ggm g fo @ aeifewr aremee adt
3% g1 g, Srfilewe w1 snevgae gam Ay
F @ g, Seifewm wy arpewe (GEwm
weft we @ &1 giadEam A e
T & FT § owrg w9t af, awar W
T Aregar ¥ i # wrf w9t aff | Swernr
zur &1 "qrgar feeam 5 f@c s=t i
aft g5

SHRI A. G. KULKARNI (Maharashtra)
. This fellow has been expelled from his

party.
(Interruptions)

MR. CHAIRMAN : Mr. Rajnarain, I am
asking you again to withdraw from the
House because you are obstructing the
proceedings repeatedly.

ot TS < A A
g F fae 518 o a9 g & (|o
Aqre 7 AT 3w Ay wreger fzend &
ferw 2% o g1 WAy ¥ fag dme g

MR. CHAIRMAN : I name Mr. Raj-

narain for continuous obstruction of the
proceedings of the House.

sy e ; gl Tenm & ey
“TS &9, ANAT A AT TFAT G 1 FAT
T [ e D OATIF F

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMFN-TARY

AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND

TRANSPORT/ gudmm 1 faw« =@an

ATER a4 QTG A@AA F O Ao
(SHRI OM MEHTA) : Sir, I beg to move

"That Shri Rajnarain be suspended
from the service of the House for the
remainder of the session."

The question was proposed.

) TGS g TienT 3
AT, AT TT W AT AT |
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St qrarEe ] o o« FilEn waa
A 9EA § A¢1HT fagaq wAr srEar g
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MR. CHAIRMAN The House will
realise that it was painful for me to take this
decision, but I had no choice under the
circumstances.

ATF FA A FF ATE AT AWIET T SHRI K. CHANDRASEKHARAN
AT 5 oo (Kerala) : Yesterday, it was decided that he
i ’!' , pials ) ”r_"j- ' *{Hr{l-“.ITH would not bring his stick. He has still
TOATE w7 00 AT W0 wrEAI0 F4% brought his stick today.

qdr 7, Aiwa o feafe v wog W wé
8§ 34 feafq & gigs &1 715 ageq o9-
ATTIAT AT F7 ATT 247 7972 AdY H1

# f ot% &
AT FI AAGFT T TH Aa w1 Afeq

MR. CHAIRMAN : Nothing more on
this. Rules do not permit me to do anything
more.

THIFT | FAA TiFAT 44T g SHRIN. G. GOREY (Mabharashtra) : Sir,
may I explain on behalf of my party that we
had nothing to do with this and if you think

G¢ M A AEA A w7 #7 wqafd that we are responsible for this in any way,
i - . ; ise 7
Y SR AT TEa T | I just apologise ?
SHRI A. G. KULKARNI : Sir, ] am very
. . sorry ...
o YAFIRMA . 5 40 qisa? 219

MR* CHAIRMAN : There should be

A T GFATHAT FT 37 ST F. GAT U ! h
AT T qFATHT T 4 7_.1! g0 WL H nothing on this.

EX 6 W & F5A1 T a1 § 6 ag e aam
At wifgar & A Fuar Jur Fr qregdr
F LA TTF AR T T 308 qAILZHT

SHRI A. G. KULKARNI : May I know,
Sir, from the Government whether it is a
fact that after the approach has been made
by the External Affairs Minister to the

~

R L L fma &% 7 Unied Nations, a statement has been made
a0 3, €9 #4090 97 wdrd agr & 4 by U Thant ? It seems, U Thant is under
* 3 ’ very great pressure to corroborate the facts

and take proper action. Our Prime Minister

has also written a letter to the various Prime

l12/[inistersh og‘ diflferent countrifps.h Melly 1

. . . now whether the contents of that letter
"That Shri Rajnarain be suspended ¢ould be made known to the House ?  If

from the service of the House for the gq that should be done.

remainder of the session." ’

MR. CHAIRMAN : The question is :

Secondly, Mr. Yahya Khan is absolutely a
maniac. He is not in a position to understand
human approach and diplomatic and
international language in this connection.
Will the hon. Minister or the State Minister
say whether there is a statement made today
in which Mr. Gromyko has stated that
Russia will also use its own goodwill to see
that the life of Mujibur Rehman is saved;
and whether during the course of discussions
bAeftfween the Prime I}/Iinister and the E)écernal

airs Minister of our country and Mr.
ask the Marshal to take you out of the Gromyko there is any indication of the type
House. of action which Mr. Gromyko has suggested

I hope this House agrees that I call the il this connection ? That is very important,

Marshal to take Shri Rajnarain out from Sif: 1 request you that if there is any
the House. information on this point as to how Russia

wants to help us, that should be-indicated.
(On Shri Rajnarairi's refusal to leave,
the Marshal bodily removed him from
the House)

The motion was adopted.

MR. CHAIRMAN : The Member is
suspended for the remainder of the ses-
sion. Mr. Rajnarain, now you should
leave the House please.

(Shri Rajnarain continued to speak)

MR. CHAIRMAN : Otherwise, I will
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SHRI SURENDRA PAL SINGH : Sir,
this matter was also raised during our
discussions with Mr. Gromyko during his
recent visit to Delhi and we have been
assured by Mr. Gromyko that when he
goes back to Moscow, he will discuss the
matter with his Government and he is of
the view that the Russian Government
will take necessary steps.

SHRI A. G. KULKARNI
those necessary steps ?

: What are

SHRI SURENDRA PAL SINGH :
Well, it is very difficult to explain this.
He has assured us that he will do every-
thing within his power to persuade the
Pakistan Government to desist from this
act and try to save the life of Mujibur
Rehman.

As regards the contents of Prime
Minister's letter, I am not in a position to
disclose the contents. As I' have said
earlier, the Prime Minister has, written to
all the heads of Governments all over the
world, to all friendly countries, drawing
their attention to the fact that this matter
is of very grave importance and its
consequences will be really very dire and
it is imperative and desirable that they
should act in this matter as early as
possible and bring about the release of
Sheikh Mujibur Rehman as early as
possible.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, when t gave this calling
attention notice it was not my inteution to
enter into a controversy with Government
or with anybody. But here is an issue
which involves our emotions. Many may
not share our views with regard to the
stand on Bangla Desh but many at the
same time are in favour of sharing our
sentiments over this particular issue of
saving the life of a great patriot and a
great leader, Sheikh Mujibar Rehman. I
am sorry for what has happened. Now, as
I said, T do not want to seek any
clarification so to say. After all, judging
by the newspaper reports and also from
the information gathered from the various
Members on the Government side I have
no doubt in my mind personally speaking
that the Government and the Prime
Minister in particular are doing their best
to save Sheikh Mujibur Rehman's life. 1
can only express my full solidarity and
support with them and their efforts. After
all 1s said and done, we can only express
our opinion here at
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the non-official level and the Govern-
ment can also express its opinion before
what is called the world community and
speak to the world with anguished heart
demanding measures to save his life.
Even that I do not know how far we can
do and what we can do. Now the best
person to do so would be the Prime
Minister of India, the head of the
Government of our country. In fact she
has been doing it. Therefore I leave it to
her to say what she may feel like saying,
if she would like to say anything.

But one or two observations | Would like
to make with regard to this. A8%"I say it is
not that I seek any clarification and
Government knows it very well. 1 share
their view and they shaic our view; there is
no disagreement on this matter. But
certainly I am not in agreement with the
approach the Secretary-General has taken
by needlessly emphasizing that he was
functioning within the judicial system of
his own country. Sir, in international law
and otherwise also this thing cannot be
supported for a variety of reasons into
which I need not go. As the Government
has very rightly pointed out the same man
who is now plotting to murder Sheikh
Mujibur Rehman had to say that he was the
Prime Minister-designate of his country, at
that time of the United Pakistan, but toda
he is being charged with treason or w1t}3{
waging war against whom, I do not know,
and sought to be slaughtered It is not even
a judicial murder; it is cold-blooded murder
amounting to an international offence;
nothing short of that. That is what I would
like to say. I think the international
community would take note of this that it is
not even a judicial murder but it is a
continuation of the slaughter of the
5,00,000 people and the crowning act of
this slaughter by Yahya Khan wouigd be the
butchery of I this great man. Sir, we launch
our I strongest protest against it and we do
hope the world community, the Secretary-
General, United Nations, and other people
will summon up enough courage to stay the
hands of the would-be butcher of this great
man. As far as other countries are
concerned, I am very happy that the
Government has addressed letter, the Prime
Minister personally, to the Governments of
the various countries and this w111 un-
doubtedly help the mobilisation of ' world
opinion which alone can stay
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this murder of Sheikh Mujibur Reh-inan.
Therefore I think we should pursue those
efforts and I think we should express our
sentiments in the last days of Parliament.
I do not think it is necessary to speak
much on this subject, it is well known that
the Government and the people are
together today in this matter in this
country and we do hope that the voice of
the 550 million people voiced by the
head of the Government will be taken
note of by friends all over the country as
indeed by friends in the whole world.

I do hope that by joining our voice with
the voice of the Soviet people, the Soviet
Government and other peoples also, we
will be in a position—whatever else we
may or may not gain—to save that
precious life which is a possession of all
mankind. Today the life of Mujibur
Rehman is a precious possession of all
humanity. Therefore, we rise here to
express our anguish and concern to save
not only a human life, but a tradition, a
cherished possession of mankind and it is
the duty of the whole world to rally
behind our nation in order to save that life
and to compel, if by nothing else, by the
force of world public opinion Yahya
Khan not to proceed with his plan of a
coldblooded and deliberate murder of one
of the finest creation of modern civili-
sation and human race. This is all that I
say. I hope these are the senti-ments in
the hearts of everybody here and I still
expect the Prime Minister on behalf of us,
on behalf of the whole country to voice
the anguish and concern of the nation and
also raise the voice of protest against the
calculated plot to murder a great man, a
great patriot and a great possession of
human society as a whole.

SHRI LOKANATH MISRA : After
hearing Mr. Bhupesh Gupta I did not
miss the presence of Sardar Swaran
Singh.

SHRI CHITTA BASU (West Bengal) :
Mr. Chairman, Sir, allow me to say that a
great tragedy 1s imminent. The tragedy is
not only for the 75 million people of
Bangla Desh, but it is also a tragedy for
the millions of people of our country. It is
not only a tragedy for us, but it is also a
tragedy for humanity as a whole.  One
of the greatest
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fighters for freedom is steadily going to
mount the gallows. No freedom-fighter in
the world can take things lying low.
Therefore, the sentiment which has been
expressed by many, not only in this
House but also outside the House, should
be given proper respect and we and the
Government of India should also try
effectively to give expression of the
people of this country to the international
community as a whole. While expressing
these sentiments of mine, I would like to
know this from the hon. Minister. In this
connection, it has been made clear by
many outside and even in this House that
there are certain countries in the world
which still today think that the trial of
Sheikh Mujibur Rehman is a domestic
affair of the Pakistan Government. I do
not mention the names. West Pakistan has
got no law of its own save the law of the
jungle. They have got no court, except the
Star Chamber. If there is any court today
particularly in this matter, it 1s the captive
court and the conclusion 1s foregone. As I
mentioned earlier, the tragedy is
imminent. In this context there is a great
role to be played by the great powers. In
this connection, our Government has also
written to many countries. Particularly
may I know what has been the reaction of
the United States of America ? I mention
the United States of America because I
am convinced...

AN HON. MEMBER : China also..

SHRI CHITTA BASU : I am coming to
that, I am convinced that Yahya Khan
could not have gone to this length had he
not been consistently and persistently
supported, aided and abetted by the
United States of America. Therefore, if
President Yahya Khan is a criminal,
allow me to say President Nixon is no
less a criminal in that case. Therefore,
may I know what has been the response
from the United States of America to the
appeal made by our Prime Minister ? In
this connection, I would also like to know
whether any letter  has been
communicated to the Chinese Govern-
ment in this respect. When we have sent
letters to all Governments, whether
friendly or hostile, on this humanitarian
question of saving the life of a great
patriot of this age, has any such appeal
been addressed to the Chinese Govern-
ment ? If so, what has been their reaction
to that appeal ?
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Lastly, in case the world fails, in case
the United Nations fails to save the
precious life of Sheikh Mujibur Reh-man,
may I know whether we are in a position
to take specific, concrete sleps to see .that
the freedom fighters' cause does not go
unheeded, that the voice of the great,
valiant freedom fighter does not go
unheeded ? We as a people who have
fought for our freedom, who still support
freedom fighters the world over, should
not fail another great fighter for freedom,
and the people of India, lead by the
Government of India, should stand by
those people who are also fighting for
their freedom. And in this connection, we
should take specific, concrete steps, not
merely by words or by expression of
sympathy. but by action in defence of
freedom, in defence of those who fight for
the freedom of the people.

SHRI SURENDRA PAL SINGH : Sir,
there can be no doubt whatever about the
Government's sympathies for the cause of
Bangla Desh. It has been expressed on a
number of occasions on behalf of the
Government that we fully support the
movement in Bangla Desh. their
sentiments and their objectives, and we
are doing everything possible within our
means to support them in this. Whatever
can be done to support their cause, we are
doing. Now, the hon. Member has said
that 1if this present trial which is under
way in Pakistan goes through and Sheikh
Mujibur Rehman is hanged or executed as
a result of it, it will be a great tragedy. |
agree with the hon. Member that if this
dastardly act is gone through and this
heinous crime against humanity' is
perpetrated by the Pakistan Government,
there is no doubt whatsoever that this will
be a greatest tragedy not only for Pakistan
or Bangla Desh, but for India and for the
entire world and for the democratic and
peace-loving people of the world. Sir, as
regards showing respect for the
sentiments of the people of our country
about Bangla Desh, the Government has
already said on a ‘number of occasions
that they are one with the peopje, with
everybody here, that we sympathise with
them and that we will do everything
possible to support their cause.

Then the hon. Member asked about the
reaction of the USA and China in this
regard. Sir, hon. Members already

[RAJYA SABHA ]

to a matter of urgent 156
public importance

know the standpoint of the United States
of America in this regard, in regard to
their supply of arms to Pakistan, etc. That
matter has been discussed in this House
before.

SHRI N. SRI RAMA REDDY : That
is a different matter.

SHRI SURENDRA PAL SINGH :

On this particular humanitarian aspect, I
think I am right in saying that they have
expressed their concern about the life of
Sheikh Mujibur Rehman and they have
also said that in their own way they will
try their best to persuade Pakistan not to
g0 ahead with this action and that his life
should be saved.

In regard to China, our standpoint and
our policy in regard to Bangla Desh has
been conveyed to the Chinese Government
through our CDA in Peking. But as the
hon. Members know, the Chinese
viewpoint and stand on this issue is rigid
and partisan. China is fully supporting
Pakistan in regard to the Bangla Desh
matter. So, I do not think any useful
purpose will be served by addressing a
special letter to Peking at this juncture.
Before doing such a thing, we have to
find out what kind of reception our letter
or approach will have, and in the present
circumstances, I do not think it will serve
any useful purpose. But we have kept
them fully informed of our viewpoint and
of our stand.

SHRI N. SRI RAMA REDDY : Is it
not better that an appeal is made to the
Chinese Government to save the life of
Bangla Bandhu ? Will the Prime Minister
consider the question of writing to them ?

MR. CHAIRMAN : Mr. Niren Ghosh.
1 PM.

SHRI NIREN GHOSH (West Bengal) :
I agree that it is a grave issue. And when
we gave notice of this Calling-Attention
Motion we were also not fully informed
of the steps that the Government has
taken. Today's newspapers give some
indication. And naturally it is beside roe,

jt is superfluous, to point out that the

entire country is united on this issue. And
it is also quite clear that it is not a judicial
trial. It js a political trial. And if a murder
takes place, if he is executed, it will be a
political murder of the elected leader of
the biggest single party
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of Pakistan, of East Pakistan. 1 will not
say that now it is a single entity. The
Pakistan that was is gone as far as we can
see. It is now West Pakistan and Bangla
Desh.  So the concept of Pakistan called
Pakistan is already settled by history and
it is a thing of the past. There are two
countries now, West Pakistan and Bangla
Desh. Now the question that I would like
to ask is whether we can take certain more
effective steps to stall the hand of Yahya
Khan. What counts is not the mere
expression of anguish or sentiment or
anything like that, but certain things
which can stall his hand, which can
force him not to proceed with the trial of
Sheikh Mujibur Rehman. And in this
connection the question arises that certain
countries in the world which are powerful
countries, they have a voice and that is
why 1 ask : Is it sufficient for the USA to
express concern ?  We know the role it
has played and that is condemned by all
the parties, by all political elements and
the entire people of India.  And it is an
act of hostility towards us, towards the
freedom struggle, that the USA has
committed. Nevertheless, the question
remains whether the USA should be
allowed to get away with the fact that
it has expressed concern or whether the
Governments of the world should not tell
Yahya Khan, "Don't proceed with the
trial. It is a mock trial. It is a political
trial. It is not a judicial trial. So you
cannot proceed with that."  Thai is the
question that I want to ask and 1 would
like to  know the reaction of the
Government thereto...

SHRI AKBAR ALI KHAN : Includ-
ing China.

SHRI NIREN GHOSH : Of course
including China. We are not in agreement
with China on this question. We take our
own decision. That is quite another thing.
So my question is whether Parliament
should not address an appeal to all
Parliaments of the world, to all
Governments of the world...

AN HON. MEMBER : There is no
Parliament in China.

SHRI NIREN GHOSH : He does not
know it, despite his wishes there is a

[ 12 AUGUST 1971 ]

Parliament in China.

MR. CHAIRMAN : Please do not get
disturbed. You proceed with your
question.

to a matter of urgent 158

public importance

SHRI NIREN GHOSH : My question
is whether the Parliament of India should
not address an appeal to all Parliaments of
the world and to all Governments of the
world, whether we should not make a
particular point— the USA, China,
France, Japan, these are the countries
which count—and if these countries, if
these Governments, take a firm stand and
tell Yahya Khan not to proceed with the
trial of Sheikh Mujibur Rehman, then,
Yahya Khan would not have the check to
proceed with the trial. So, we shquld put
the question point blank. There is no
question of evading the issue. That is why
on this question I want to know the
opinion of the Government. I suppose this
is the last day. Lok Sabha is going to
adjourn. If an appeal has to be addressed,
we have to adopt it today. Tomorrow we
cannot,

Secondly, should not this issue be dis-
cussed in the United Nations7 1 do
not want to pressurise the Soviet
Union. But can they not raise this
issue ? Is it not possible to get the
Security Council to discuss the issue and
give some indication of their opinion to
Yahya Khan. That will be something
authoritative. Somehow or other it is
clear, if the Security Council is called into
session, it will be very difficult for them to
get away from the issue and they will have
to express an opinion. Whether it wiil be
suitable or not, whether we can also
approach that forum or not, are questions
that I would like to put to the
Government of India. Sands of time are
running out. Eleventh is already over.
Today is 12th. Everything will be over in a
day or two. It may be that they may pass
a death sentence. They may or may not
execute him.  That is not the point. We
do not concede the right of Yahya
Khan to try Mujibur Rehman. That is
the point and that is the history we have
come to. Time is very short.  If more
effective intervention is needed, it will be
done swiftly and quickly without any loss
of time.

SHRI SURENDRA PAL SINGH :
I agree with (he hon. Member when he says
that the life of Sheikh Mujibur Rehman is
vegy precious. There is no doubt about that
and we feel the same way. We do want to
do everything possible to save his life. One
way of doing it, as suggested by the hon.
Member, is that the bigger powers should I
take more effective steps to influence
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Pakistan's thinking on this issue. That is
exactly what we are striving for. It is for
that reason that the Prime Minister
addressed two letters to all the heads of
governments including big powers,
except of course China. We are trying
our best to activate them to do some-
thing more effective and use their in-
fluence with Pakistan to save the life of
this valiant freedom fighter. This is
being done, but as hon. Members know
the big powers and all other countries
are moving in their own way. We would
like them to take effective steps. They
have given us assurances. It is very
difficult for me to say about what they
are doing in the matter or the manner in
which they are doing that. We hope and
pray that they will do something to save
his life.

As regards the appeal to be made by
the Parliament, I am entirely in the
hands of the Parliament and if the Par-
liament so decide to pass a resolution or
make an appeal to all the world
parliaments, we will welcome it as that
will strengthen the Government's
hands.

As regards raising the matter in the
United Nations, this matter has been
given considerable thought by the gov-
ernment and it is still under considera-
tion. We are not opposed to the idea of
taking it to the United Nations. But it is
a very complex matter. Hon. Members
know that a great deal of consultations
have to be gone through with the
various countries about the matter and it
is only when we feel that we have
reasonable support of a large number of
countries, the time will come for taking
it to that forum. This is under
consideration.

THE LEADER OF OPPOSITION
(SHRI M. S. GURUPADASWAMY)
t this trial not as a trial of an idual; not
as a trial of a political r, not even as a
trial of a revo-lu 'm mary. I look at
this trial as a trial of freedom itself.
Sir, there is no in i in history
giving us any 1nf0r—>n on such trlals 1
think there 1s OPI' one instance which
happened centuries back. That was the
trial of Joan of “c. Joan of Arc
was tried for serving a noble cause; she
was tried for waging a war against
tyranny.

S"r, the trial of Mujib reminds me of
that trial. There is some resemblance, to
another trial. That was the
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trial of Queen Anne Boleyn and she was
tried on fictitious charges and she was
executed by her husband. Sir, there is
nothing comparable to this trial. Mujibur
Rehman is being tried on a fictitious
charge of waging war against Pakistan.
Sir, when the 1ssue of Pakistan itself is in
doubt, how can this trial go on ? This can
be a matter of opinion. Sir, my friend,
Shri Niren Ghosh, said that the
Government of Pakistan has no right to
try this revolutionary, this great man. But
the trial is being carried on.

Sir, I welcome the steps taken by the
Government of India so far. I have also to
say that these steps may not be adequate
to save him and to save the situation both
in Bangla Desh and in India. I say this
about the situation because the fate of this
great man is linked up with the subsequent
developments both in Bangla Desh and
also in India. It will never be an isolated
phenomenon and, therefore, Sir, I feel that
the steps that they have taken, taken by
the Prime Minister, though welcome, very
much welcome, I feel, there is something
still more to be done in this regard. I
suggest, Sir, that we as Parliament—we
are about to adjourn now—should make
an appeal to all the countries of the world,
to all the Parliaments of the countries in
the world, that they should react
immediately on this issue.

Secondly, Sir, we should tell the world
that the execution of this great man will
cause greater blood-shed and it will be
followed by a greater revolution and it
will have its impact on our country also.
This we should tell them. You know, Sir,
anything that is done against this great
man will aggravate the situation. So, Sir,
we should spell out as to what will
happen. Then, Sir, I suggest we should
take up this matter with the United
Nations more. I know that the statement of
the Secretary-General is not at all
satisfactory. I think he seems to be
skirting round the issue. He has not
understood the implications and I think he
has to understand his responsibilities.

Sir, it is the concern of the United
Nations to safeguard the liberties ol
individuals as well as communities. And
the United Nations has accepted this
doctrine. If liberty or freedom is
destroyed in any place, it will be des-
troyed everywhere. Destruction of
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freedom anywhere will lead to the des- m’f%ﬂ'l' L W
AT |
T wwHTE F (9T, 1w Al wEwg @,

truction of freedom everywhere. That
doctrine has been accepted by the United
Nations. I think, we as a country,—
particularly, the Prime Minister—should
convince the Secretary-General about his
duties and responsibilities in this matter. If
there is anything done against the life of this
great man, we should also hold the United
Nations responsible for its inaction. The
United Nations has failed and we cannot
give another opportunity to it to fail in this
regard. It will be a tragedy if this diabolical,
crude, brutal perversion will end in the
execution of this great man. Therefore, Sir, [
would like the Prime Minister not to satisfy
herself with what she has done already. I
want her to take up this matter seriously in
her hands—not merely addressing letters;
that it good enough—and also, if need also,
if need be, confer personally with some of
the great leaders of other countries, and in
particular the Secretary-General of the
United Nations. May I expect, Sir, in this
great hour she would rise above all small
things and represent this country and its
great people and the Parliament and see that
the tragedy that is impending against this
great man 1s averted?

it foarere aw . w07 w87 Ow &
a7z @1 St qFaan @1 W@ d wwfac
war A aifae # aem I T A I

g0 Wi wgrre (Fedr) @ #fmq
faar 4T g weaT § gadr &1 T
8 g% gv o T s ar gft 9
oY Falea q=AT A § F vdr 72 A gy
g1 1 T 9| our av @ ¢ v o 98
W AT G AT F AT I4F TR WA
qrad §T  FA W FATEN TR
g1 & awaar g 5 aTwre A W1 9g w7
f 73 o TO 7Y gvar § 92 < G &
#r 37 aza @ qdr T 7 FfaEiEE
A N sz fs @ frag &Y Tirar =t
gas e gorrg s o wfaw A @l %
FT AVAT § 1T F, AGT T AT GO 4G
g1 ar) TiiEg | ma TUF §O AT T
st iz, At @1 g7 a2t 7 I -
AT B TR F AR AT AGH AL A

6—I2R. S./71

[ 12 AUGUST 1971 ]

to a matter of urgent 162
public importance
#{ T gwa a7

YERA, q¢ g agT qHeAr

wd wEw fga g 7 sa8 wgwa g, wve
q Adl qEry T W TH A HFeE.
FAT "1gar g v faw awa difags a9
L . g

T HIY gardr gdr waTive gE, gw e
A A a8 famm weA k¥ gqwe
far fe s s 3 w7 vs 3m o wér
fr e wrr arzr 31 o @ A T
ATET AW W1 qq% FFen fawer @
¢ A 7 T1¢ qg AW AAEAT & AN
9% Aft Fg @, AfFa § 3w e ¥ Ay
@I g ¥ o1 997 awasy fagar g 9w
H g AW S0 Fo 47 f Fak w7 sifaw
AR T AT AT A qArgiEam
& Sfraq 1@ A IJE A W aW
FHTAT FEEVIET & A FEY w4 Y | g

A1 FrAdT <@ § 97 AT0 G2 A N FE
AW EI AT T 1 FY AFA § WA [qawr
FrEEgaad AT Fgl AW §
wagfas (aweng o1 aifem,
wagdr ofr @ ovw Wiy ug Ty
gfqam &1 wq ag 91 e wgfar
¥ HZT B A< Tg A T AGT © | AT
w3ka A w2, A WAET A FrRr fay
& B 9z 9rvd A1 ¥ 39 7THA 97
37 oA R R | 2 faa gm s®@i
aor fg 3 4T UF w4 & aAE § e,
Tt i #1143 997 47 7 i igam $
qre ¥ o wifwwt A ¥ F@r AT IWA
I% arvEsr A< # wgr v 7 6w
¥ 72 FC D IR WOAF TC AT T AT
famr fr =o adt #mr =1gg | &Y
qaOw 4 o3 Ow agr 41 a1 A ¥
Tw e AR @ ag eia feark I
arfen 4y | gater ag & fa ofr @i
7 AT, A9AT ATEIT @ Fratne
&% 1T a7 AT AT H AT FEAEN A
QI aFd & TOET TAT WO, QAT 49



163 Culling Attention

[zre wi€ mg 47}
g am A &
arta | T8 aeg FroAdwr af F @
fs fafga falfziaa o fafes #9 aef
FA70 ¥ A w7 qrEn 7 92§ A
WA A AL qE AT 99 a4 w T3 §y
9z §) 97 §9 F¢ 419 4 Al Frad fraar
vz, #1a fogar 5211 Tafag, warma
® q@ar TEal § fF Far AT awgw
a2z ama®r 2 fF g8 maa & @ifFaa
A9 THA HaT 5 A F aga0 A
§H q§957 § NFZ A0 | B9 HAEA
g fmwrasn g, s avar Tfzgqd | AT
AgT 4% Fgr WAV & F a9 uF AT
wafa@t wr, whvew w1, 4 A8 wAwAr g
fx mafadr o gdzq sT9gea & fov
Wt 0% 7% waer oy Ara o g fw gl
A @ F A A4 A& 98§ TraT
q7 # @t TH WHS § ac difFaq a9
FRT Gig Al & AY g8 FT0 AW Fhy
froFastaria T EnT AN gL AT 65 T
& IqAT TEA ¥ Arfagy & T "G
RN WATATE A T WIT AT |

warRyg, gard e FaAr ¥ fFoaw
W& §8 FL @ 4 9 I a1 Aaar §
wqaar 42 & (& groq 8 &) gl #ewre
®1 7z Wiy w3l 5 8w 2 9T gMas

Ay 43 <AT, ATAT IA § A1 T T @7

& TAW! ZH ETAEET QT T T3 TAT THY
vz g4, 2% fafery 1@ ag wova 58 wf
ag @wx g a7 fr garry fafewrar &
A & ad ok F oo WA & are
wdY w21 & 5 aw Frenfems 3 qam
9T REAT AN TT AHA |

TENZTAT AR A B ET R 72 98 fF g
wAizarT ® Q¥ AL § w0 K
wi@r At T2 7T G IA F aveq wfoa
sv ¥f, foeg meafawar 2z & fr oa
wd(g T UF €25 FT a9 9, qaqar

[RAJYASABHA ]
public importance

oqr e Faar §

to a matter of urgent 164

W T T R AV G wehEiam 5
ey 39 & wregafa § v s Te T
¥ A AT T FAA § a7 WY Gy
A & fod uw aga ad) s @ afea
BAH ZW AN 519 T ad v awd Wi
FHITI HIFTT 7 9 30W) 98 awg 78} Wi
a7 fr Faar a7 N e o S
wEITT, § 4% gRF 37 WAt § 5 W
TR T 77FIL G F7 @ A7 98 79
& FH TH 2199 HY FA% A F00 57 5]
® AT mar s mww fawg § fay
FT, 77 WAT AT I oy fawer w1
TSI A ag TrEAT |

st A o sy aew W fan

o Wi WEHET | F § Qe FT 7
gl

SHRI JOACHIM ALVA: Sir. |
want only one minute.
MR. CHAIRMAN: No, | cannot

allow.
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angetr Zwie A3 safoer @ s
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MR. CHAIRMAN : Mr. Gorey.

SHRI JOACHIM ALVA: Sir, I want
only one minute.

MR. CHAIRMAN : No, no.

SHRI N. G. GOREY : I fully associate
myself with what has been said here by
my friend Shri Bhupesh Gupta, Mr. Basu
and so many other hon. friends. Sir, here
is a case where we find that a
Government that was rejected by the
people is sending to the gallows a man
who was crowned by the people. Sir, if at
all Mujibur Rehman is put to death, it
will not be his death, because he will live
in history, but it will be the death of
Pakistan. Therefore, Sir, I am really
feeling very sad in my heart that such a
great man, whose sacrifice and whose
stature cannot be adequately described by
all of us with all the words that we can
express, is nearing the tragic end; but it
may be one of the most glorious.

I still hope that his life would be taved
and here, Sir I would like to subscribe to
what Mr. Niren Ghosh has said that let
this Parliament, both the Houses—as we
did on the occasion of Bangla Desh—
express their solidarity, their sense of
sorrow and indignation at what is
happening in Islamabad. I have no doubt.
Sir, that there will not be any dissenting
voice in this House or that House if the
Government comes forward with a
Resolution. That is my first suggestion.
The Prime Minister will be the fittest
person to do jt. Let her rest assured that all
of Us unanimously will support her.

The other thing that I wanted to know
from the Government is whether they
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could not insist on an Emergency Session
of the Security Council, because. Sir, the
Security Council ought to be informed
that this is something that is likely to
engulf the whole of this subcontinent in a
turmoil which will lead 7o endless
suffering and bloodshed. This is not
something  that concerns  Mujibur
Rehman, the individual, but it concerns
Mujibur Rehman as the representative
and the sole representative of 75 million
people and, therefore, Sir, I would say
that let the Prime Minister insist or even
other friends like Soviet Russia, insist on
an Emergency Session of the Security
Council.

SHRI AKBAR ALI KHAN: Not only
the people of Bangla Desh but majority
of the Pakistan people want it.

SHRI N. G. GOREY : Yes. The third
suggestion that I would like to make, and
I would like to know from the Prima
Minister whether she agrees to it, is whe-
ther sh, would not be able to write to U
Thant to fly to Islamabad and stop this
execution, if at all it is going to take place.
This is something for which he should
take the trouble to come all the way from
the U.N. to Islamabad. If you remember,
his predecessor, Dag Ham-marskjold, lost
his life when he was trying to save the
situation in Congo. It is something like
that, it is much worse. Therefore, Sir, I
would like to cive these suggestions and I
would like to know from the Government
whether the Government would accept
the same.

THE PRIME MINISTER/BETH flfeft
(SHRIMATI INDIRA GANDHI): Sir,
this is on. of the occasions when the
entire House has one feeling and one
voice. 1 share the agony which hon.
Members have expressed and I appreciate
the attitude of solidarity which some hon.
Members of the Opposition hav,
expressed. We are in a very difficult
situation. Several suggestions have been
made all of which are suggestions to
which we have no objection at all. If we
have a Resolution or I ask U Thant to go
to Islamabad I see no objection in it but
the only question that comes to my mind
is, will it be effective, what will be the
result? As some hon. Members have said
here, with a military regime which has
been acting in the way that we have all
seen and heard about, it will only
disregard our Resolution or any feelings
we may express with impunity. Whether U
Thant will be willing to go
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sifter the sort of statement which he had
issued is another question which comes
to mind.

SHRI N. G. GOREY : He has failed to
understand the gravity of the situation all
along.

SHRI A. D. MANI (Madhya Pradesh)
: It will build public opinion.

SHRIMATI INDIRA GANDHI: As
said, 1 have no objection to asking him lo
go; the only question in my mind is
whether it will have any effect, whether in
fact he will go as a result of my letter. We
have also t, contend with the fact that
whatever we do further irritates the
military regime in West Pakistan so that
whether we are the best people to be in the
forfront of any of this movement is also a
question to be considered. This is why; if
sometimes we have not spoken as loudly
or as strongly as hon. Members have
wished, it is not because we do not feel
about this matter acutely but because of
the thought as to what would be the effect.
Would it create the opposite effect in the
minds or increase certain—I do not want
to use the word stubborn—that kind of
thing; if these people are saying this that is
all the more reason why we shall go ahead
with that. It can create that kind of
reaction. These are some of the question
which we must all consider before we
decide what we do. We have not left a
single stone unturned in trying to bring to
the notice of the World Governments what
is happening, the results it can have in this
entire area, specially our assesment of the
future of that region and that we do think
that what has happened in Bangla Desh
cannot be reversed. Something is
happening and we all know from history
that the sort of action that the Government
of West Pakistan is contemplating will not
have the sort of results which they hope it
will have; it will have the opposite result.
As hon. Members have mentioned here
martyrdom does not end something; it
begins something. It makes the man
immortal and it is always bound to
strengthen his cause. These are some of
the questions which arise and which we
must keep in mind. If hon. Members of the
opposition like we can sit together and
further talk about this matter. As I Baid, I
personally, or the Government
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has no objection to any of the sugges-
tions that have been made here and I
would like to share with them the anxiety
which arises in my mind.

Now, hon. Members have rightly
pointed out that Sheikh Mujibur Rehman
today is not just an individual. Whatever
his good qualities or otherwise— I do not
know him personally—he has become a
symbol of the aspirations, the urges and
the hopes of the people of Bangla Desh.
He is the embodiment of the suffering
and the spirit of sacrifice of a very long
suffering people, a people who are
extraordinarily gifted, sensitive and who
have generally been of a more
revolutionary mould than many others.
So while we must continue all our efforts,
if we can think of anything that will have
actual effect then we should certainly do
it. Nobody can be satisfied with what is
happening.

Now, many Members asked about the
replies that we got from the various
Governments of the world. Most Gov-
ernments do not want lo say exactly what
they are doing. They only give an
indication that they have taken up this
matter or they want t, pursue this matter.
For them also it is a question not merely
of writing to President Yahya Khan or
expressing their views, but of trying to
find a way which will be effective. We
believe that a large number of
Governments have taken up this matter,
but how effective it is we just do not
know. It does not seem to be very effec-
tive however much be the pressure. Some
Governments are in a position to exert
pressure, but whether, in the present
circumstances of Pakistan, the military
regime will want to yield to that pressure,
whether they can expect them to yield to
that pressure, these are also questions
which perhaps they will tak« into account
and make up their mind again.

I would like to make only one poinl to
hon. Members—not strictly concern ed
with Sheikh Mujibur Rehman or this
matter—which is that at all times we
should differentiate between the people
of Pakistan—Bangla Desh, of course,
people even who live in the different
provinces of West Pakistan—with whom
We have no quarrel whatsoever and the
military regime which is committing the
atrocities in Bangla Desh and which is
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also responsible for the suppression of all
political rights of th, people of West Pakistan.
I do not think I can say very much now. We
are aware that the United Nations has not done
what it could have. We are aware of its many
weaknesses not only on this occasion, but on
many other occasions and in other situations,
and at that time we have always said that it is
only a weakness. Yet we supported it as a
body because it is a forum and perhaps there is
no other sucb forum. These are questions of
long-term assessment on which views have to
be taken. Hon. friend, Shri Gurupada-swamy,
rightly mentioned Joan of Arc, er a summary
trial of this sort, after her being burnt at the
stake, finally she was practically declared a
Saint and then definitely a national heroine. I
do not think ultimatums or threats would serve
any purpose. If they would serve any purpose,
we certainly would not hesitate to deliver an
ultimatum or to threaten anybody; we will do
this, that and the other, but it is for the House
to decide whether an ultimatum will achieve
any result, whether we could do the USA or
we could do it to the United Nations or we
could do it to the Commonwealth. However
strongly, however  acutely, however
agonisingly we feel over this question, we
have to see that it is not one certainly of using
any language and it is not a question of having
a constitutional or legal feeling on this
question. The only point is what will be
effective in trying to save the life of a person
whom we feel is today much more than just an
individual, even much more, as has been said,
than a revolutionary or a fighter for fredom.
He has come to symbolise something and the
great tragedy of the situation is that it is not
merely a tragedy of Bangla Desh, which is
indeed very grave—the sufferings of the
people—but the real tragedy, I think, is the
apathy which we see of the other naiions to
what is happening there. So, I would like to
support those Members who have said that on
this grave issue we should remain united and
have a feeling of solidarity and certainly we
should sit together and see if anything more
can be done.

MR. CHAIRMAN: I want to say one
word. I share the anxiety and th. feelings
expressed in this House. I need not say that
such a trial is unknown to civilization. It is
against international law and if punishment is
given in such a trial, it will be a crime against
humanity.
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PAPERS LAID ON THE TABLE OF THE
HOUSE

I. ANNUAL REPORT AND ACCOUNTS
(1969-70) oF THE ELECTRONICS
CORPORATION OF INDIA LIMITED,
HYDERABAD AND RELATED PAPERS

I1. ANNUAL REPORT AND ACCOUNTS
(1969-70) oF THE URANIUM COR
PORATION OF INDIA LIMITED, JADU-
GUDA AND RELATED PAPERS

THE PRIME MINISTER AND MI-
NISTER OF ATOMIC ENERGY/SSni
ARt TET WIRIM FWA{ AE(  (SHRI-
MATI INDIRA GANDHI) : Sir, I beg to lay
on the Table, under sub-section (1) 619A of
the Companies Act, 1956, a copy each of the
following papers (in English and Hindi) : —

I. (i) Third Annual Report and
Accounts of the Electronics Corpora
tion of India Limited, Hyderabad

(Andhra Pradesh), for the year 1969-
70, together with the Auditors' Report
on the Accounts and the Comments
of the Comptroller and Auditor-Gene
ral of India thereon.

(ii)) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-860/71
for (i) and (ii).]

II. (i) Third Annual Report and
Accounts of the Uranium Corpora
tion of India Limited, Jaduguda, Dis
trict Singhbum (Bihar), for the year
1969-70, together with the Auditors'
Report on the Accounts and the Com
ments of the Comptroller and Audi
tor-General of India thereon.

(i) Review by Government on the
working of the Corporation.

[Placed in Librarv. See No. LT-861/71
for (i) and (ii).]

|. THE NATIONAL WELFARE BOARD FOR
SEAFARERS (AMENDMENT) RULES,
1970

Il. THE NATIONAL WELFARE BOARD FOR
SEAFARERS (AMENDMENT) RULES, 1971

THE MINISTER OF PARLIAMENTARY

AFFAIRS AND SHIPPING
AND o _

duim  w,
TRANSPORT/

(SHRI RAJ BAHADUR): Sir, I beg to



